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15.05 hra.
SPECIAL COURTS (REPEAL) BILL

MR. CHAIRMAN: Now wec take up
Special Courts (Repeal) Bill. For this
Bill only 25 minutes are left as per
time allocatiol, made by the Business
Advisory Committee, Therefore, I want
that all those Members who are keen
to speak should be brief. Niany points
are being repeated. This wiil provide
an opportunity to other Members to
give their suggestions and views. Shri
Era Anbarasu.

SHRI ERA ANBARASU (Chengal-
pattu). I stand to support the repeal of
the Special Courts (Repeal) BilL
Many reasons for the repeal have al-
ready been given. The 2xperience in
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the working of the Act has shown
that it has not inspired public confi-
dence.

I heard the speecheg of so many
speakers here. They wanted certain
criteria. They wanted to know what
are the criteria for judging “that the
Act has shown that it has not inspired
public confidence.” I would like 1o
tell them that Shrimati Indira Gandhi
has come to power because of the mas-
sive mandate. Not only she but zll
her followers came to power. Even
after knowing this fact, they are
ignorant about the fact. This ig how
the puyblic responded to the institu-
tion of the special courts., If a per-
son is sleeping we can only wake him
up. But if a person pretends as if he
is sleeping, we cannot wake hini up.
That is the attitude of the Opposition
leaders. I only feel sorry for their
ignorances. This was only brought with
the political vendata somehow to
put Shrimati Indira Gandhi and her
followers in jail.

I would like to impress upon you
certain things. Why did the Congress
Party become a national p: rty? How
~ was it able to withstand all the hurdles
" even though Shrimati Indira CGeandhi
was defeated in the year 1977. I can
even quote some of the articles that
appeared in the National Herald and
in the Indian Express. It is because
Shrimati Indira Gandhi is not an
ordinary person like you. She has got
some divine quality in her to excuse
even the people who have committed
mistakes. Did you come to rule the
nation? Did you concentrate your ideas
only to formulate laws and regulations
or to bring about certain social changes
in society? Not at all. You were
only trying to accuse Shrimeati Indira
Gandhi, You were trying to accuse the
followers of Shrimati Indica Gandhi
That was only your activity. You
were fighting for the chair. Even now
some senior leaders of yours are sitting
here with an eagle’s eye only to cap-
ture seats on the other side and not to
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do good service to the nation. That
is what you are aiming at.

It is very easy to put you behind
the bar. I can point out a number of

things.

»

DR. SUBRAMANIAM SWAMY
(Bombay North East): I challenge.

Why do you not do that? It is an open
challenge. Why do you not do that?

SHRI ERA ANBARASU: Ycu know
how gold was auctioned and how many
people were involved in it.

*While the country’s gold was auc-
tioned, how many looted and amassed
weaith? All those things were ex-
cused by Shrimati Indira Gandhi. Be-
cause the looting was done by you was
excused by her, today she is the
world's greatest leader,

To-day she stands as thé world's
greatest leader because she has ex-
cused and forgotten all the crimes that
you have committed. Not only that
**how they had grabbed thousands of
acres of land when they were in power.
Did we take any action?

When Shri Jagjivan Ram was in

MR. CHAIRMAN: Please do not
mention so many names. This is not
a good tradition to mention names and
bring in allegationg like this,

SHRI JAIPAL SINGH (Haridwar):
The hon. Member is not present in the
House just now. (Interruptions).

SHRI ERA ANBARASU: I may say
something about the Depyty Prime
Minister Shri Jagjivan Ram. If we
had taken them to the Special Court,
what would have been their fate? ‘What
would have happened to them? They
would have been imprisoncd. Not only
that.

SHRI SUDHIR GIRI (Contai): I am

on a point of order.

MR. CHAIRMAN: What is your
point of order?

*The origina] speech was delivered

**Not recorded,
1713 15—12

in Tamil.
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SHRI C. T. DHANDAPANI - (Pol-
lachi): How can there ne a point of
order when Shri Era Anbarasu is
speaking?

MR. CHAIRMAN: There can always
be a point of order. Let me decid®
whether there is a valid point of order
or not. The point of order can be
raised even during the sreech of a
Member, if he says something which
is unparliamentary.

What is your point of order?

SHRI SUDHIR GIRI: H: is stating
something which ig derogatory to the
Members of this House. Sc¢. I oppose
and say that such descriptions should
not be allowed.

MR. CHAIRMAN: I will go through
the proceedings and 1 will take my
decision,

SHRI K. RAMAMURTHY (Krishna-
giri): Since you are telling if there is
anything objectionable that w:ll be
removed, I woulq like to know here will
you remove that which ever is very
pertinent? There should not be any
blanket permission,

MR. CHAIRMAN: There is no
blanket permission. It is the right of
the Chair. I will see. Suppose he has
said something which I had not
heard at that time.

AN ION. MEMBER: Is Morarjithai
an un-parliamentary wori?

MR. CHAIRMAN: Whataver it is, 1
will go through the record and if there
is anything derogatory that will be
deleted.

SHRI C. T. DHANDAPANI: You
said names of any person should not
be referred to here. He may not refer
to the names. Any Meinber of this
House may like to have the name of
a particular person.

MR. CHAIRMAN: I am not saying
that the name should not be referred
to I say do not bring in th2z names and
make allegations.

T
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SHRI C. T. DHANDAPANI: That
should not be connected with the alle-
gations.

MR. CHAIRMAN: Certawly. If you
make allegations you cannot name
like that.

Please continue your speech.

*SHRI ERA ANBARASTU: Could we
not have sent this case to the Special
Court? If we had just implemented
the law enacted by you, we could have
taken enough revenge. We did nct
do that. We do not want to do that
and that i why we want to repeal this
Act, Not only that.

When Janata Government was in
power, the then Foreign Jlinisler, pre-
sently a Member of this House, went
abroad. Yoy know that. I do not want
to name him. You know it already.
(Interruptions)

MR. CHAIRMAN: Please., Hon.
Member must maintain the dignity of
the House. Whatever he was saying
will not form part of the record. This
will not form part of the record. Please
maintain the dignity of the House.
(Interruptions)

MR. CHAIRMAN: I am just giving
you the warning.

SHRI ERA ANBARASU: It ig a
proved charge. (Interruptions).

MR. CHAIRMAN: Pleasc take your
seat. I repeat. When you speak in
the House—every Memier must keep
the dignity of the Houise. Just fo
bring in this kind of thiags mention-
ing that a Minister no matter, whether
you mentioned the name or not, a for-
mer Minister went abroud, I think, is
very improper. I say, this will not
form part of the record.

I am telling you, you should, please,
not mention all these things. Please
speak on the Bill. Otherwise, your
time will be over.

(Interruptions)

*Not recorded,

-
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MR. CHAIRMAN: Youa please con-
tinie your speech. Otharwise, I will
call some other person.

*SHRI ERA ANBARASI1: They
brought this law with the sole objec-
tive of imprisoning Mrs. Indira Gandhi
[ would take thig opportunity to bring
home to them that this was their only
motive in bringing this law. Th> Shah
Commission Inquiry was goiung on in-
side the Patiala House in New Delhi.
Propriety demands that the inquiry
held in camera and not made public.
What did the Janata Patly do? They
fixeq mike and loudspeakers outside
the Patiala House and all the proceed-
ings of the Inquiry were broadcast for
the passersby on the roads to hear.
They had fixed loudspeaze-s just to
despoil the image of Mrs. Indira
Gandhi. They gave such wide publi-
city to Shah Commission Inquiry. Who
will do that? Will anyone having faith
in the laws of the land do that? Will
anyone having belief in fairplay and
justice do that? Will anyone having

guideless heart do that? Were they
conducting any Inquiry? No. They
were mocking at susti*: Were they

not aware of laws of th~ land to
punish even those in power who have
commitied crimes?. Now they are say-
ing that this enactment is in the
interest of justice anl fairplev. To
whom they are weaving thig story? If
the guilly people are to be punished,
we have the Criminal Procedure Code,
the Indian Penal Code efc. The
Supreme Court and the lligh Court are
empowered 1o constituze a special
bench or to appoint a spe:ial Judge for
the purpose of expeditious hearing of a
case. There are prov's.wns in the laws
current in the country. In this back-
ground when they argued for the
necessity of a Special Court, we be-
came suspicious of their motives, They
wanted to punish Shriaati Indira
Gandhi; they wantad %0 destroy the
Congress Party. That wac their politi-
cal ideology.

Before I conclude, J would say, as
is commonly believed in Tamil Nadu,
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that it is divine to pardon the one who
has committed a crime. One who
pardons even those who had commit-
ted mistakes while remaining in power
becomes noble and divine. It is not

-_my contention that if the people in

power commit mistakes they should
not be punished. Normal laws of the
land should be taken recourse to for
punishing them.

I would like to quote the words of
Francis Bacon:

“In taking revenge a man js but
even with his enemy, but in passing
it over, he is superior.”

I end only by saying out a Spanish
proverb that:

“No revenge ig more honourable
than the one not taken.”

And that is why, our Government
continues {o be honourable and Mrs.
Indira Gandhi continues to‘be honour-
able and hold esteem in the public.

Therefore, the Special Courts Act is
unnecessary and I stand to support
that this should be repealed.

Wy wew EHT mae (FeT) ¢
gaTIfT #ERY, TW@ & Ugw fF &

FOT TAC @ fao T FA A
AN F 9g Fg aF Td AWK
b & A 9T @  SaW g !
FRX g TF I dgr oy g &
Faw Ny gfew Wi @ aeefow
Fedqr A & gfee ¥ AR SR
aoaTfaa & & fau, aom 3 &,

*The original speech was delivered in Tam>\.
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wieaT g fF ag A @ & W@ "
g WX gH HEE FE I 1979
& WuEw F1 S9T W 9% ar 9g
G E RS %—

“AND WHEREAS 2ll powers being
a trust, and holders of high public
or political offices are accountable
for the exercise of their powers in
all cases where Commussions of In-
quiry appointed under the Commis-
sions of Inguiry Act, 1952 cr in-
vestigations conducted by Govern-
ment through its agenci2s disclose
offences committed by such holders”
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gfeq SaET AT WEF TR A K a1
S @ WY TRl F0d) § eTRY
Ygad & faaw, waw fag &4 &
fa=Ts, Feelt T Agee & faww
T T STAGT AT ATt g o v
F A%, AT @El F & 4G fwEr
UL 9T Y U@ 45 91, 9§
TR & A18 ST ded gTHA A0 S
F I gERAIafFar ! Swag
FT T AR e fewr o R 3
ST A1 4 & et #7 F1angr
F¥ T 7 W7 dAA Al F W@
#1 over 39 & fau & gw veREmEmd
FHOW AT 9EY & 7 WR ag
;i qw wa & fFoadr s iRk
amar it fem & gt
FAOE F GIAT AIAGAE F T WAl
Y Feonfafy & faams  teEmEO
dTEr Y | SUH dge & WTEAT
Tat 91 7 ag uERAmd #4949 fgfe
Forft wf o9t & 9° wu agi F1 wfeww
qref St €T oW & 41 W A 99 F q=
HAT FERUTHATT 9, &7 & S dew
Hqr 39 @ 99 & qvawy % 78l 9 |
TR AT Gy deril (Swae)
U gE AR A aWa § R oS
geETi@ar FHEmA & @ qel F  #eel
g aifaq "W & 9§ W owserEm
R mrar | o9me WX ghamn &
ST g # @aE F1 0E €7 I A H
FHE T WD 97 W G039 F1 GH
F1 Afeaes & 1 &1 S oA faar
T a1, fadt SEw A gfe § w@d
gU-TA TMI Gl T FHIGE A AT
I THT ATET 9L ST A6 HIel

¥ wged w@q T R gr AT
aa gl wg ? #waw Tfadww aw
Ffo, 2w d fRa A s F @HT ST
qHeHl F1 arfug o foar @, gafa fw
vy F Y GHATAT HET 9T |
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SHRI C. T. DHANDAPANI: I am on
a point of order. For your informa-
tion, the case is not withdrawn by the
Central Government.

(Interruptions)

MR. CHAIRMAN: Don’t interrupt.
He has not even raised his Point of
Order. I will decide.

SHRI C. T. DHANDAPANTI: The hon,
Member has gaid that the case was
withdrawn by the Central Government.
But it was not withdrawn by the
Central Government. Sorae allegations
were levelled against Mr. Karunanidhi.
Accordingly, a Commission of Enquiry
was constituted. The persons who
indulged in allegations themselves
went to the Court and said that what
all they stated in the allegations was
all false. So those people withdrew
the allegations they made against Mr.
Karunanidhi. The Court approved it.
The Court was convinced. The peti-
tioners were allowed to withdraw the
case. Only the petitioners withdrew
the case but not the Central Govern-
ment.

MR. CHAIRMAN: There is no pcint
of order,

&y B FRT MR . qAEAD
3T FT  ATIATHAT F1 I TG, THH
A AREN g AfhT 1 T § 98 W
F WA g A AT IEH! AT ¢ |

GATYrT oY, TASE! & G9G | S F
Tg # HWETA  deS 9Y, STHT FOH aAle
Y ME AY, w15 S ;TR & 9 "9
AR TR @asaT ar a9, § AT
qRAT g ¥ AT # wiqgm g
fagms # am@n @ 91 fGEd ag
grau fag mn fF Tegafy ar sue
Y afz #1% #TTOg @& § @ sAw
g far o ? Fmouw fawm &
shew ¥ o1 F1% SSEAU 3 RN
§ s wfaar o GaT gaya far o

f wafew gom ax 43 gu =A@ w7,
9g WTg 1 W woTy FX, IEq A
TR TS i S| X FE FAE! TE
N Sray ?

quTafy HEEd, ¥ ag wEA A
g f& Fdva wiw @O 0F &
gt & Aewa afg w7 Feee
faorar smar 8 WX SHET ot o Ao
fremT & SE%F AT 9T WX &G
WO FIE  GAIE ST g W THE
FET amar ¢ fF oot ¥ oredr o
feworer #fST &1 oo d Far AU
2? amg #gmm & ag Faw o
gfe et & fao a=mn wan ar,
TG g | |Wud  FEq 0FF & ST
qTT & 98 facga wee & &1 (3)
qEud FE aa 1 5% fFar g
R g (5) ¥ sSweeww fem
S R wmE St St arg T g 9uE
O 9T W9 FlE gq18 U |
oo faqT ITART H{ A1C g0 6 A A
&R & 99 927 W gedr 9T |
que ¥ T o 5 ogwwr foie /@
# faq wmw asr frdaw @i @
qer 7 fafew @1 & v gu A FEw
A WY 98 gU § | wHT wefr aRe
dz 6w UFe & Ik §  aEee
g FAr g\ I9 AHT F U FEA
& ST AT ST 9@ uTS WY
Oy g | Afew e fofter s
F U F@e #1E FTEARL TEl FT
W i & wwwar § SHaE
FT TANG! FT =91 FT Jgf 9 A
% fou ag fa=r 3zt wga e mr g
e it e @ fasr & @mdw
AIG AH Y@ MUE ag A &y g fen
agr & S Teafq & afadme g3
Ui & W & 9udd § @
T g | A# e g T oame aw osw
T F HYR I HT Tg qTET FEAT
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Ty § 5 ewesE w19 w1 qW aga
afgar I o1, agq wIST AT AT | 4g
B T st g g Smar g
FIAG & ATHT H W qg G
AR §, FT AR FaedT & are §
TAGA g | oWl 9N FAER,
U GT WHF @I 8, TG qNE
W@ g AR FER TREE g
TS a@ Wl g | AA ST @ fa 5@ 9=
F HEGH § SEHEE & ATEAT &
FIE GSqA A T AT @I &N AW &
FIR AT SASET ATeT F1 FIforw
T H ST G ar

gwfa  Weled, ¥ § A 39
gy § Hdl AT § FEAT A1gar g
5 o Siaw &1 A foag 99 @
2| ToHifd # @A A FEwdn
O OAEIas 39T S8 AR ¥ fe
TR & OO SAAWE & Ha<
a9 @ g, S9 9T gd THIaT ¥ faer
FET ERT | G T FHITH
faor o ST W d—4g ¥ HOQ q@AT
qEal g T H AT fAOw WSt @
TH & &9 &, qerfas Aar &, e
R ¥ HTAT @0 §, AN AT qFS &
fd @i @ AR A &1 99
F FEUR H @7 w & A, FHar
F AT SAHT AT T @A &
T W9 FF  G FEFT A AT R
g

7 g oot &1 fqQy F gu awA
aRdr g & @ faer & s 1% O
| A oY, afew @ faw 7 &5 off
U FAT g qT FAST @9 JgHT
g a9 AT "ehae & gr AT gad
g1

t afg =z @ (aER)
gafa wEeg, ®Www Fe faw, 1979
¥ foiim & AT a3 fam st @
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§ faaod sege fear wm @, A
FW & faq @ g

fear 31 Wow IR faw, 1979
F qUATE 1, 2, 3 ¥ U W @
ff NaAuAT A TLEE ST 25
4, 1975 ® S0 fFar mn oar
AR 39 dag A fagv o " g
ST 9w FW & fau fawy @)
¥ m@r Sew g mft IEw &
ark ¥ dar f& @y =0 daw 7S
fom frar &, ag Y @ § oW
31 TEE ¥ weEr s g
gEwts @ € ST fawe ot

&

TAT\ 1977 § QT 9l #Y
TR @ faw @, 5@ fovme
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gATT Sflad WeTEaR ¥ 9O |l
39 F fau gmx fasg «°
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aFar, A% Har 3 favg F© MR
gt gwar, Afant F faeg ¥® A%
g aFqr, qriqardE & AFE &
faeg o 7EF & aFar| F =Argar
g fF @ 9 W W I qve
F AFGT I T THC HT et TG
fear o1 &% fegem &Y S
# Faan AT Wifew fF gw +f afg
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ff, @ fE  aum afwE
% foeg FEawEr & @ @ &
FAATE GAT F |

g f5g aEar & @ fa=w &
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F TH FEA B GHTH FE F A9
7T ® &1 (swaar)

-

UMY T & Y 99 9133 ¥,
qAT ¥ AT gl g ar wa & o=

AE H ow9i w1 (swawm)
gz &% g & gaFr Faf w ofear-
HZ & gdIC 9T 7 &L |

gumafa S, ag @gr mar &
gfer et & ol aww @
UL SAhT ToAIfas faga F gx@m™
a1 & fau ag faq @mr mar 4n)
A B A LR U | T B S I |
FIIYHE TAT g | AN Fard g qg)
g ag s e T a=mEm, ga=
ag g & ;T d e oow osAfE
F fau gwar g 7

1980 & &TIT ¥ FAR T *
AL AT FHEATC  FAT gF g |
qMg 9 AGW FT A @l, Hlg.
grfasa™  FT gard g1, A AW
F FvaX AT U WIS F {ATA I
qE W & QL AENRIEEH  JAL
FT GAIA I, g ARGl 9T TATHTC
FT I g, Sl 9T JT F Fa<
Sl SeH g1 | & T] SEE qA
g, ¥ gt g9 AR gEEg AW
¥ o faemma & z@d @w @)
AW F WAL TU qg WY g, aU-
T @8 @ 2 | TS T a9
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o gaer § afe wroEr  shed
g Wit vl g @ w0
T A A GHETT & FA FA
# fuw sa=t 39T wie F&0 @ W
FL W g7

g fe oAl ¥ awa® ®
F AUy B &1 9T & fau o
FAUA ag gl & A SEE
ae St Jds fAFdd & d g7 a9 Fr
Bl qE WA E | W A F
@ ¥ faftg dk g aT@ F
qOOET A VA § Wag fqear @ |
AT ¥ T FEA B FAT FEAHTS
¥ ooy & Frfww g Agy & #w
IWH UF USTA WA FT U
FH A @ FT WE WEC F
e fag war g

SHRI XAVIER ARAKAL (Eranaku-
lam): Mr. Chairman, Sir, on this BRill
the Rajya Sabha had a very lengthy
discussion and passed it. Therefore,
I would like to confine myself to the
scope of this Bill with a few remarks.
Sir, you may recall that the original
Bill was moved in 1978 and the Pre-
sident of India referred thisz matter
to the Supreme Court under Article
143 and the Supreme Court upheld
the validity of such a court in our
judicial system and hierarchy under
the Concurrent List 11A and wunder
Article 246(2) of the Constitution.
Therefore, the validity of this Act is
not in question but what we are
debating here ag well as in the
Rajya Sabha is very important
and sacred to the judicial system of
our country. In order to "ighlight that
aspect may I take you and the House
{o the Title, Preamble and Statement
of Objects and Reasong of the Act
of 1979. It says:

“Those who have held high pub-
lic of political office in the country
and others connected with the com-
mission of such offence during the
Proclamation of Emergency issued
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under Article 352 of the Constitu-
tion on 25th June, 1975."”"

I do not know whether Mr. Goyal
has applied hig mind to this aspect,
namely, in this Bill the offences rnen-
tioned therein were confined cnly to
the period of February 27, 1975 to
the end of the Emergency period. Let
us ask ourselves, is it fit and proper
and judicious to have such an enact-
ment in our statute book? 1 say ‘no’.
Then please refer to para 2 which
makes it amply clear that the sinistel
and monstrous motive of the then Gov-
ernment was 1o exterminate the heal-
thy functioning of the parliamentary
democracy. I quote:

“For ensuring the healthy func-
tioning of the institutions of Par-
liamentary democracy, it is neces-
sary to arrange for their judicial
determination with the utmost Zis-
patch.”

Is it not true that it was brought to
exterminate the political partiegs and
the leader Shrimati Indira  Gandhi
and the Congress? That 1s why we
emphasise that the motive wasg a
monstrous and a sinister one and, as
such, this Act ought to have been re-
pealed much earlier. I do not know
the reason why the present Bill was
not brought earlier. Why did the then
Government confine themselves to
this aspect of the Emergeoncy period
alone?

DR. SUBRAMANIAM SWAMY: Be-
cause Emergency was illegal.

SHRI XAVIER ARAKAL: It was not
illegal. Should I refer yvou to Shah
Commission report? The procedure
was illegal and arbitrary and that is
why we opposed that type of proce-
dure, Now, Sir, referring to the Em-
ergency period this is what Justice
Krishna Iyer said:

“By this high and anly standard
the Bill must fall morally if it ex-
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empts the non-Emergency criminals
about whom prior Commissicn re-
ports, now asleep in official pigeon
holes, bear witness.”

Therefore, this Act pertaining to the
offences of that period is unwarrant-
ed and illegal as far as the judicial
system is concerned. You may ask why
I am stressing this aspect because
this repealing Bill has only two clau-
ses and the Statement of Objects and
Reasons has stated one aspe~i:

“Further it has failed to achieve
ils object of speedy trial.”

In this respect I would like to appeal
fo the Government to have a judicial
system wherein we can aave speedy
trial of any offence. The old concept
and procedure as far as the offences
are concerned has changad tremen-
dously abroad. We are still sticking
to the old procedure. Therefore, my
first submission is that Government
must take initiative to bring forward
a modern judicial system suited to
our socio-economic and political sys-
tem in the matter of procedure. Many
people are starving in the jails for
justice. Therefore, the "rimary duty
of the Government is to have an
impartial judicial system which will
give justice to all the persons con-
cerned. Therefore, thig repealing Bill
as passed by the Rajya Sabha ought
to be passeq unanimously in this
House,

DR. SUBRAMANIAM SWAMY: Pro-
vided you give an understanding that
you will never declare Emergency
again.

(Interruptions)

SIHIRI XAVIER ARAKAL: Dr.
Swamy, I stand for Emergency. Oppo-
sition has realised the folly and mis-
take of such a monstrous legislation
in our judicial system and, therefore,
I appeal to them to support this Bill
unanimously.

SHRI A, K. ROY (Dhanbad): Mr.
Chairman, Sir, those who participated
in the debate in those days when this
Special Courts Bill was brought for-
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ward in the House, today will have a
very sad experience. That excitement,
that curiosity, that suspense is absent
now. The Special Courts Bill was not
enacted to try people involved in Em-
ergency Excesses. Emergency was
already tried because the Pecple’s
Court in 1977 had punished them. The
Special Courts Bill was brought for-
ward with some specific object, to try
those who had misused the political
power during Emergency. ! wag listen-
ing to many hon. Members' speech
sitting on that side. I would like f{o
ask one thing, Did you support the
proclamation of Emergency at  that
time? You tell me honestly.

SOME HON. MEMBERS: Yes.

SHRI A. K. ROY: You did not sup-
port. You are only saying it now offi-
cially.

SQME HON. MEMBERS: Yes, yes,
we supported if,

SHRI A. K. ROY: Sir, theyv are say-
ing it officially, no doubt but not
privately or genuinely. I would like to
ask one thing. If you approve of the
actions of the Emergency, why are you
not again bringing forward thise mon-
strous Sections of the 42nd Amend-
ment Bill which exonerated the Prime
Minister and others from all those
crimes? You are not bringing forward
that thing. We amended the Constitu-
tion and made some special modifii-
cations under the emergency provisi-
ons of the Constitution. You are not
reversing it. That means, internally
you also think that you did something
wrong during the Emergency. Today,
you are afraid of confessing it,

Sir, the Janata Government {ook
two years to bring forward a Special
Courts Bill and the Congress-I Gov-
ernment also took two years to bring
the Repeal Bill. I was in this House
when the Special Courts Bill was bro-
ught forward and I was cne ¢f &
very few who did not support it. I
did not support the Special Courts
Bill, Mr, Venkatasubbiah would per-
haps remember this fact. But at the
same time I do not support this Repeal
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Bill also. I want to amend this Bill
so that we can try all the persons
who misused their political power
while remaining in the high office.
That was our intention and that was
what we wanted. I would like to
point out that the intentiong and the
objectives of many of our friends who
are otherwise not unfriendly with the
then Government were not to repeal
it, not to restrict it, not to erase it
out but to extend it, enlarge it and
modify it and amend it. That was our
aim. You know that any Bill whether
it should kept in the Statute Book or
not, should depend on two criteria,
type of people. They gave a series
of amendments. How is it that the
people at the highest office should not
be questioned and their political mo-
rality should not be questioned? The
basic object of the Special Courts Act
was to ensure accountability of the
persons holding high offices. They
must be accountable to the people.

As we know, now-a-days in the
general courts everything is delayed,
and specially the politically powerful
people can delay their cases to any
extent. One of the Supreme Court
Judge has said that if you want to
start a litigation, first be sure of your
heir, so that he can carry on tihe
litigation after your death. Justice is
on constant warfare with law, That
iIs why, the Special Courts must be
created during all times as.and when
required,

In this connection, I would like to
guote what Shri Venkataraman, while
speaking on the Special Court Bill at
that time said. He is the acting Home
Minister at present, and Shri Venka-
tasubbaiah js assisting him. I would
request Shri Venkatasubbaian to lis-
ten to what Shri Venkataraman while
bringing forward hig amendment on
the Special Court Bill said in the
House on 9th March, 1979.

16.00 hrs.

First is its constitutional and legal
validity. As many hon. nave suid, it
was referred to the Supreme Court
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under Article 143(1) and its constitu-
tional validity was checked,
16.01 hrs.

[Mr, Deputy-Speaker in the Chair].
And then the particular point about
quality before law under A:ficle 14
of the Constitution was also tested
and brought about. Therefore, the
legality as also the constitutionality
of the Act wag never in guestion. That
was tested.

Secondly, there hag been no difficul-
ty in the working of the Act, there
has been no operational difficuity. It
is a three-lined Bill with two clauses,
and it has six-lined Statement of Ob-
jects and Reasons. In the Statement of
Objects and Reasons, it is stated:

“The Special Courts Act, 1979 was
enacted with the primary object of
providing for the speedy trial of
certain class of offences. The expe-
rience of the working of the Act
has shown that it has nol inspired
public confidence. ..... "

Where has it been tried? Special
courts are not permanent courts; un-
der Section 3 of the Act, Government
has the power {o create special courts
by notification after the Commission
of Enquiry brings out certain facts.
After giving birth to the Special Court
Act, the Janata Government died, and
this Government right from its birth
has been very particular that it would
not give any sanction to create any
special court. Therefore, the question
of working of the special courts does
not arise. The Act has remained on
the Statute Book only. I wonder, how
it hurts the present Government.
After all, unless the Government crea-
tes a special court the question of
their working does not arise. There-
fore, the point about the operational
difficully or the working difficulty as
mentioned in the Statement of Objects
and Reasong is a%solutely irrelevant
and untrue.

Now, I come to the political mora-
lity of this Act. Its political morality
was questioned when it was first dis-
cussed and we were there to question
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it. Even the motivation of the Bill at
that time was questioned and it was
said that it had been broughi about
at a particular period for a particu-
lar person, or particular peole. That
wag definitely not proper. But for that
amendments could have been brought
about. Shri Venkatasubbaiah was also
there at that time and the other
Congress people were there. Nobody
objected to the basic motives of Spe-
cial Court Bill at that time.

SOME HON. MEMBERS; .No, no.

SHRI A. K. ROY: They only want-
ed that the Bill should Le non-diseri-
minatory; it should not Le restricted
to a particular period, to particular
type of offences, and to particular
while putting his amendme1t, he said:

“It is well known that offences
have been committed in the past by
men in public offices and public life.
It ig also common knowledge that
people now in public offices and
public life do commit and are com-
mitting these offences. There is no
doubt that in future persons hold-
ing these public offices and in pub-
liec life will commit these offences.
Therefore, if you want that the pu-
rity of public life should be msin-
tained, that the integrity in public
life should be restored, then it is
necessary that you should have a
law which will take note of offences
committed by people in public offi-
ces and in public life, whether in
the past, present or future. There-
fore, my suggestion is, if prima-facie
evidence shows ~— and prima facie
evidence is always estublished by
investigation — that such oflences
have been committed then, irrespec-
tive of time and irrespective of the
selective nature of the pcrson che-
sen, any person who is guilty of
such offences, who is accused of such
offences, must be tried. That is the
kind of law we would like to
have.”

What is he saying, Sir? Ncw, Mem-
bers become Ministers. And Members,
after becoming Ministers, like we read
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in physical science, their motives and
their views also get changed,

MR. DEPUTY-SPEAKER: Mr. Roy,
when will you become a Minister,

SHRI A. K. ROY: Thunk God, Sir. I
would like to say, Sir, that day you
pleaded for extension, enlargement,
modification and amendment of the
law, today you are coming with the
repeal of the law. While silling on the
Chair, treasury benches, why are you
getting afraid? It is a point, Sir, be-
cause yesterday only w2 debated that
oily issue of what some people say,
the error of judgment or some scan-
dal of whatever it may be. But I would
like to say this that jf Gangotr is
polluted, the Ganga cannot remain
clean. Now, what is Ganegotri? What
is Gangotri?

AN HON. MEMBER: Why zre you
repeating?

SHRI A. K. ROY: Yes, T am repeat-
ing. Gangotri ig not a person. Janata
Party will feel Gangotri means Indira
Gandhi; Congress people will fee] Gan-
gotri meang Morarji Desai and some
people, as some other Hon. friends
giving a lecture, Charqn Singh or some
others many of them were saying
Gangotri is a political corruption. It
is this political c.rruption  from
which flows the economic corruption,
social corruption, personal corruption,
individual corruption, So, if you want
to keep high moral, or high stand-
ard in public life, then you must have
special courts. You must have a spe-
cial device. So, Sir, special courts
should not be repealed.

The Janata Party people had a tra-
dition to do fair things in an unfair
way and the Congress people have a
tradition to do unfair things in a
fair way. This ig the difference bet-
ween the Janata .nd the Congress.
One will do fair things; their aim was
fair to abolish, to eradicate the po-
litical corruption. But they brought
it in such a way that it measns that
they are only to punish some people.
The Congress people came out with
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this two-line Bill, »1it the motive is to
give a permanent licence.
MR. DEPUTY-SPEAKER:
conclude.
SHRI A. K. ROY: One minute, Sir.
I will give one minute to....

MR. DEPUTY-SPEAKER: Mr, Ven-
katasubbaiah?

Please

SHRI A. K. ROY: Yes, Sir. And one
minute to you, Sir. By smply repeal-
ing the Bill, can you erase out every-
thing of the Emergeicy Era? It s
possible? What I feel is thut if some-
body does in some circumstances or
some time some wrong things, peopi€
should not hide it. Pespie should not
erase it out, They must remain so
that they are the warning for the fu-
ture. That is why this Bill must re-
main as a warning for the future
both for the Congress and for the
Janata—Congress for tkringing in Em-
ergency and for committiaz the offen-
ces and for the Janata for leaving
everything, except punishing the ex-
Prime Minister. That wag there in that
Special Courts Bill which again was
brought from that side, ot this side.
Therefore, I say that the Special Co-
urts should remain as a warning, both
for Congress (I) =nd the Janata Party.

SHRI K. T. KOSALRAM (Tiruchen-
dur): Sir, I support the Special Courts
(Repeal) BIill. I take this opportunity
to say that in the first Session of the
Seventh Lok Sabha, I introduced a
Private Members’ Bill for repealing
the Special Courts Act. Mr. Venka-
tasubbaiah gave me an assurance at
that time that Government would
intfroduce a similar Bill. Thereafter,
I withdrew my Bill

My friends in the J~nata Party said
that this Ac! was a general Act, un-
der which anybody; can be punished,
and so on. But in the Special Courts
Bill of 1979, it is said very clearly
that it wag meant “for such oflences
during the operation of the Proclama-
tion of Emergency, dated the 25th
June, 1975, issued under clause (1) of
article 352 of the Constitution.”
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There wag only on specific pur-
pose there in the previous Act, viz.
to liquidate Mrs Gaadhi politically.
Only for that :urpose was that Bill
there. At that time, I strongly oppos-
ed it. It was said that nobody from
the Congress benches opposed it then,
but I strongly opposed it, and others
also opposed it. And I am here, alive
and present in the House.

The intention of that Bill was to
liguidate Mrs Gandhi politically. That
Bill was passed with jubilation by the
Janata Members. From the Opposition
benches at that time, I opposed itl.
Unfortunately for the Janata Party,
and forfunately for our party, the Ja-
nata Government fell into the grave
dug for Mrs Gandhi That is the re-
sult of that Act. At the time of pass-
ing that Bill, every Member of the
Janata Party who sp~ke, mentioned
Mrs Gandhi’s name a hundred times—
not once or twice. Day in and day out
they took the name of Mrs Gandhi.

DR. SUBRAMANIAM SWAMY: She
is a divine person, and so they took
her name so many times.

SHRI K. T. KOSALRAM: My leader,
Mrs Gandhi never mentioned any-
body’s name. My frien1 Mr Anbarasu
mentioned some of the names. My
leader Mrs Gandhi during these 2-1/2
yvears has never mentioned the names
of Mr Morarji Desai or Mr Charan
Singh. She has (alked only about th2
policy of the .Janata Party, But beca-
use of Janata rule, the image of the
nation had bpeen completely spoilt. I
want to remind ysu all akcut this.

My friend has guoted one instance.
There was one Judge and everyvbody
knows that Judge. He had®wriiten a
judgement aganst the earlier Mrs
Gandhi's Government's policy itself.
That Judge wag appointed as the
Commission. Loudspeakers were ft-
ted in all the roads. They wanted
everybody to hear the proceedings.
That is the wonderful thing done by
the Janata Party.
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1 want to say that during the free-
dom movement, I fought against the
British Goverament, A number of
cases were registered against me. Two
special courts were appointed against
me under the General Clauses Act. '

PROF. MADHU DANDAVATE: Did
they put you uva par with Mrs Gan-
1hi?

SHRI K. T. KOSALEAM: There was
a General Clauses Act, Any Govern-
ment can appoint g Special Court un-
der it. But wnz bave this Act? It is
not at all necessary, It was there only
for liquidating Mrs Gandhi’s political
career. This is the thing whica the
Janata Party did. Now all my friends
in the Opposition benches are oppos-
ing the present Bill.

After laying down office, Mr. San-
jiva Reddy said that there was need
for a strong Cpposition. Qur Opposi-
tion friendg cannot become gtrong,
just by abysing the ruling party. The
philosophy of ‘Not this, not this’ is
being practised by all the Opposition
parties in our cnuntry, They have ad-
vanced hair-splitting arguments end-
lessly during the course of these threc
decades; and they have succeeded cnly
in actually splitting their own hair.
They have continued to split their
own hair. We have seen one leader of
theirs making allegations against an-
other.

Mr Deputy Speager, you were also
there at that {ime in the other House.
Everybody in the world knows one
Minister of their Goveinment making
allegations against another Minister.
So, if this Act continues, will all those
allegationg agaimst these so-called lea-
ders be sent to Special Courts? We
don’t want it. My Jeader does not wani
it. She has never touched uvpon this
subject.

So, I strongly support this Bill,

Mo Tegam Tag (W) : AT
FEEdT T S99 g | AW AT ¥ qGH
Fellg FEd ST 4 IT HEA 9%
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MR. DEPUTY SPEAKER: The time
allotted for this Bill is two hours;
and we have already spent about 3-1/
2 hours,

Mr. Sunder Singh, if you want a
chance, I will give it to you in the
Third Reading. Now the Minister,
Mr Venkatasubbaiah.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 1'. VEN-
KATASUBBAIAH): Mr. Deputy
Speaker Sir: here has been a very in_
teresting debate on this repealing
Bill which I have introduced. I am
thoroughly disappointed, I had ex-
pected that the Opposition would
give wholehearted support for the pas-
sing of this Bill, and help us to remove
this obnoxious Act from the Statute
Book, (Interruptiong) I am really
very much disappointed. It is
not true that we have taken a long
time to come up with an amending
Bill before this House. 1 introduced
the amending Bill in Rajya Sabha on
19-8-1981. The Rajya Sabha has also
approved the repealing of this Act.

Dr. Subramaniam Swamy who s &
present Member of the House, said
that like Mahabharata and Rama-
vana, we must often repeat certain
things, so that people might remem-
ber Emergency excesses. That is
what we were told. I am reminded
of a story in Mahabharata where
Kamsa is hanted by Lord Krishna all
the time, During 2-1/2 years of
Janata Party rule, with some hon_
ourable exceptions like that of Mr
Dandavate, who was sitting then in
the Treasury benches, every Member
of the Janata Party who spoke about
Mrs. Gandhi in very critical terms.
People who are here now and who
were here in those days also wil] very
wel] remember it. But never did our
leader during those 2-1/2 years
take their names personally,
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DR. SUBRAMANIAM SWAMY:
She put Mr, Dandavate in jail

SHRI P. VENKATASUBBAIAH:
Can you cite any instance in which
history when j person who was elect-
ed by the people with an overwhelming
majority and who occupieq a seat in
Parliament, was prosecuted ang ex-
pelled from the House — not only ex_
pelled, but also jailed? aleader of
international fame who is identified
with the down-trodden and weaker
sections of the society. If you ean
come across any such incident in the
world’s history, I am  prepared to
apologise, This is the vindiclive at-
titude of the Government. They never
governed nor did they take any wel.
fare measures except that we had
20-point programme and they had
only one-point programme; that one.
point programme was against Mrs.
Gandhi.

Some of our members said that the
preamble itself denotes that this is
intended to have a political vendetta
against certain individuals, The
preamble betrays the real intention of
the then party in power, 1 thought
that they woulgd come with some very
cogent and plausible arguments to
justify their stand with regard to the
opposition to this amending Bill, I
would like to quote in this connec-
tion the statement made by the then
Home Minister, Shri Charan Singh.
He issued a statement in Syraj Kund
where he was convalescing. He said
that in any other country the former
premier would have been facing a
Nuremburg type trial ang referred to
the intensity of feeling among the
people on the government’s failure to
put Mrs. Gandhi behind the bars by
now.” Thig is the statement made by
the then Home Minister.

DR. SUBRAMANIAM SWAMY: He
was made the Prime Minister also,

SHRI P. VENKATASUBBAIAH:
Because of your fault; and his leader
for whom he has got great respect
Mr, Charap Singh was under the im-
pression that Mr. Morarji Bhai was
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against this kind of an Act. So, that
proyoked him to issue a statement of
thig sort. That was the harmony
that existed between the Prime Minis-
ter and the Home Minister of
that day. About the  constitu-
fionality of the Special Courts Act, ]
want to quote the observation made
by Justice Singhal. Even Justice V.R.
Krishna Iyer who is supposed to be a
radical judge and who has now re-
tired, He has also said, while making
an observation, on this, when it was
referred to the Supreme Court. I
quote;

“I understand that the Bil] hov-
ereq perilously near the unconsfi_
tutionality in certain respects but
was saved by the application of
pragmatic principles.”
That was what{ Shri Krishna Iyer also
opined in those days.

We thought that an Act of this
sort does not deserve to he on the
statute pook. It is not that we are
afraid, that we anticipate that the
other party will come into power and
institute an enquiry against some of
us sitting on the Treasury Benches.
We will not go in that way of the
Janaty Party, We are solidly behind
our leader, our Prime Minister, It
is the peoples’ court that has to give
the verdict, not spectial courts or any
such courts. People have given their
verdict in 5 massiye way and they
have thrown the Janata Party lock,
stock and barrel. We do not want fo
take that recourse. I donot want to
go into gll these pointg that have
been raised. This Act Suffers from
certain infirmities. There is delay.
The jurisdiction of the court hag not
been removed, Article 227 which ha
been amended in June 1979, reposes
the jurisdiction of the High Court
also. I gsay that the existing law
and the procedure sre adequate en-
ough to cope with the situation.

Another point that hag been made
out by some of the membersg here is
that there are certain factors that are
inherent In every judicial act. There
are certain factors which 1ead to de-
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lay. I have already said in my open.
ing remarks that 5 Judge of the High
Court nominated by the Chief Justice
may refuse to work, And secondly,
the  writ jurisdiction of the
High Court remains. Thig is 3 consti_
tutional provision under Article 226
and it cannot be touched, If the per-
son concerned takes recourse to this,
there may be delay, I have
mentioned that the High Court has
got under Arlicle 227 power for sup_
erintendence over all courts and tri-
bunals within its jurisdiction. What
has been done is that undtr Section 11
of the Act an appeal from the order
of the Special Court will lie to the
Supreme Court. But it does not take
away the High Court's power of supe-
rintendence over the courts within jts
jurisdiction. These were some of
the poinis raised by Shri Datta yes-
terday. I wanted to draw his atten._
tion to the fact that the Fourty-
fourth Amendment that has been
made, again gives power to the High
Courts for superintendence, So the
delay is inherent. But as many
friends have pointed out, we have to
evolve such a judicial system as to
suit the socio_economic policy of the
country. That is a bigger question, I
will pass on what-ever observations
are made by hon. Members, to- the
Law Minister, whether we can evolve
such a system or statute to ensure
speedy justice. For a politician who
is in public life the ultimate court,
or the Suprem. Court, is the people.
We will be judged by our actions.
whether we sit on the Treasury Ben.
ches or on the Opposition; when we
go to the polls, people will give the
verdict. It is the intention of our
Prime Minister that we should nol
take a political vendetty or vengeance
against a politician, because, we differ
in politics. It ig for the people to
Judge which Party is to be returned to
power. It is a political game in Parlia-
mentary democracy. And I have a%s-
sured hon. Members that there is
no motive behind it py coming for-
ward with this Bill to repeal this
Act. We are as much concerned with
purity in public life as any hon.
Member there, We do not shirk our
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responsibility when it comes ¢y that.
Witp these words— I do not want to
lake mnauch of the time of the House
—I only again make gn appeal to our
friends. Dr. Subrananiam Swamy

mentioned about

emergency. He
wanted us to give an assurance, Sir,
... (Interruptions) .

DR. SUBRAMANIAM SWAMY:
Do yon rule out another emergency?

SHRI P, VENKATASUBBAIAH:
PDr, Subramaniam Swamy is nol per-
haps s¢rious when he made his obser-
vations. It is for our gystem, Parlia-
mentary DemocraCy s it is in this
country, and it is for the people to
decide what political ;rty should come
into power. I will again appoeal to
Dr, Subramaniam Swamy and his
1 know Mr. Roy, I
in the
Opposition dquring the previous regime,
I know, He vehemently opposed this

Bill when it was

friends oprposite.

was sitting along with him

introduced and he
has taken the same stand. He is dis-
impartial both to the
With

these fey words I again appeal to

passionata and
ruling party and the Opposition,

hon. Members to unanimously support
the passing of this amending Bill.

DR. SUBRAMANIAM SWAMY: The
Ministe; has not answered whether he

Tules out another Emergency.

MR. DEPUTY-SPEAKER: Please,

please, He has already answered.

The question is:

“That the BIll to repeal the
Special Courts Act 1979, as passed
by Rajya Sabha,

consideration.”

1713 LS—13.

be taken into
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The motion wag adopted.

MR. DEPUTY-SPEAKER: Now, we
come lo the clauses.

The question is: -

“That clause 2 stand part of the
Bill.” y

The motion was adopted.

Clause 2 was addeq to the Bill.

Claus> 1—short title
Amendment made:
Page 1, line 3.—
for *1981" substitute “1982” (2)
(Shri P, Venkatasubbiah)

MR. DEPUTY-SPEAKER: The
question is:

“That clause 1; as
stand part of the Bill.”

amended,

The motion wag adopted:

Clause 1, as gqmended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,—

for “Thirty-second”
“Thirty-third” (1)

substitute—

(Shri P, Venkatasubbaiah)

MR. DEPUTY-SFEAKER: The
question je:

“That the Enacting Formula, as
amended, stand part of the Bill”
T'h.e motion wag adopted.,

The Enacting Formula, as amended,
was added to the Bill.
The Title was added to the Bill.

SHRI P. VENKATASUBBAIAH:
I beg to move.

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: Motion
moved:
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“That the Bill, as amended, be
passed.” .

Wi, qray fag (freame) : fe=d
FT qrgE, St i o 5w fam
& faarg a1 & woa § 9 FEA
' gAg q g AR W@ 43 T
911 Ig FEA THEA e W1 F
HT Fvd & fag qamar a1, 39 &0
AT gg gAT TR AT FM 2N
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Follow the truth wherever it may
lead you; Carry your jdeas to the
utmost logical conclusion; Be not
cowardly and hypocritical;

You shall gurely succeed.
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WY F i 9378 9997 fro—az &
TEr AT AT G| AT, T OFT AT
amr =rfen f& S ogw ¥ B g,
T AT a1 w1 IE F1AF A
g f& g weer ds owam. |

[ AR 7L U THEA qA e
ar |

—— —
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w; geaY (68 : wax wiw o
a1 71 fwx grew &1 T aF @
wrar fwar | ST aAT qEaT S § 39a

I FRAWA TATH( . FT A
AT THAST FAAET AT 7

Wi @A t6g - waeEr & fau
q14 FASEA TH T FFT qT—
maFAar S A, FfFEF T sEewE
75 Wik A F9E ¥ FW @O
gAT | IAfAC TH ATd F TER
g1 WY FF FEAEFaIT WHET
FT zEmTe &, fgv ofong g
AAT, 9EIT g3 ACAT | AT ATHF
P, OWT FT RS AT A 2 owT
AR A £, WY F AT 9T
UIFHT @E FT OAME F | AAIAT TE
I F fF ommm #F7 owEEr 43 S
21 W A FAEr FE FI AFA
f§ uF #rzx FF | AT FT
frpm faor fFamt & a3 &rex
4 gu ¥ fEAm 7 fema #
fagr famn 1 a7 e fgom 2 fF
¥ oAgd FAT WREIZ | | SAAT
g2 ST FB & | T ) IME &
]I WHIA @R q W@t gE g
a1 ds-foe g oww w1 EW
agt faar wdEt &1 AW F3 F
7% A T & gvfEers A #m
Tifew fagi @3 @& gg 2 2feemt
F ATH A 2, WEICHT N & ATH
o § 1 S HETeHT WY & TE q%
HAT AZ] AT@A A ITRT ATH AT
9 &1 TR Afeadi @ g WK
HelcHT T &1 A1 Fd 1 Y
A FH & AT FgEmm o9r
SO AT 39 9% SgIEdr w9 7,
@A AW ST & §g g 9 &

**Expunged as ordered by the Chair.

———— — —
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&t
W & IEA WY F weer a<g ¥
ager faar 2 zafeo & il

§g @ie 01 g9 gy g, ar
MY S FA49 9¥ AT FT FET WX
9T £ | 9E 9 FF aq & AU
2 WT FTE WTSHT X ST 2 AT
g g T WX FIAT F | Tg TR
F9 917 7 21 ag F@ Fiw W%
T HT A | 937 9% AT &9 gieami
FT THEBT FL A4 F WIT FAT GAT
fﬂfﬁ?{mﬂﬁénﬁ’mﬁ
gare fF a8 T FEF a9 491 33
T FUT FIW FHT 4T AT THFI
TR FMT =R

UMY A4 20 fF 57 faFe=e 1
TEAHE 41, AT IF F fAETE Qe
IS5 g AT IA A 300 HIEHT Fced
F@ar far 91 9 aw@ F FH /A
TT q 1 gEIe F@ 1 5w @l fag
g, 41 Tgaw H 2 T
TAT AR T3 I ATSHAT T Fea
Far fear smar g1 @gh fAg A
gfem smRvw &x F 200 S

i

and Maintenance of
Supp. of Ess. Comm. (Amdt.) Bill

TS ST A ST 4g @gr F g9«
A gl W e, S99 F q&am & fag
AET F1 AT, a1 F IgH! qTEE HLAT
| TR g A A
TaAHE gEt F gedr 21 ' gl
FT 7@ 2| agwTr g fEEr &6
AR JqM@T &, T SH ¥ Fgd g 6
g O WEIR @ T T AR
HEHT 47, WEIE gl WIS 9
g FI g1 FEaTr g, —qrﬂm
T Al TFEA |

§ ggq AEI-A1E7 a1 AZN FaAT
qTEAT | 39 Wl F AT H Ig Faal
g f& zar fofter o =nfgm o &t
B AT 2, N g=\r 1T g, SHE!
qH AT =TeT HWiT wqere faw
Foreiea F faor J8f Far 20f
U7 F FAre £ T HAIGHT A
FIqar 2, HSS! IIF Faar g, af
gfrar o9 &1 #@aAdr @ % a8 @@y
g AT ST W9 qrgefEr a9 Argar
g 9 & FE @Al aF A& g |
IHFT WeIT 43 F@T 8 SH WIT AT
gz T |z fau zw faw &1 e
FIA FT H 0T F@T g |

SHRI P. VENKATASUBBAIAH:
He is our senior-most Member.
Whatever he hag gald will be given
the serious consideration that it de-
serves.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill, as amended, be
pDassed.”

The motion wag adopted,

N ——

16.39 hrs.

FREVENTION OF BLACKMARKET-
ING AND MAINTENANCE OF
SUPPLIES OF ESSENTIAL COM-
MODITIES (AMENDMENT) BILL



